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SHRI MENTAY PADMANABHAM:
There is a documentary proof that the
Railway Ministry... (Interruptions) Why is
the Government trying to cover it up?
(Interruptions) Why don't they come out with
a statement?

THE DEPUTY CHAIRMAN: Please sit
down. (Interruptions)

SHRI MENTAY PADMANABHAM:
When the Government is seized of the
matter, why doesn't the Railway Minister
come forward and...

THE DEPUTY CHAIRMAN: The
Business Advisory Committee is meeting.
You can raise it there. Now we take up the
Kashmir Budget.

SHRI S. JAIPAL REDDY: The other day I
sought your permission to lay these papers.
Do I have your permission?

THE DEPUTY CHAIRMAN: No.
Unfortunately, I cannot give you the
permission.

SHRI S. JAIPAL REDDY: I cannot but
laugh with you. When the Chair laughs, I
must laugh. I have no option.

THE DEPUTY CHAIRMAN: Please
laugh. Everybody is laughing with you.

SHRI S. JAIPAL REDDY: It gives me
pleasure to laugh with you, Madam, but the
point is that it is a very serious matter. They
are authentic documents. I would like to lay
them on the Table of the House by
authenticating them. I am prepared to take
full responsibility for the authenticity of the
facts. Let the Members of the House,
including the Members of the Congress
Party, have the opportunity of reading these
documents. I am sure they are as much
exercised over this scandal as we are.

THE DEPUTY CHAIRMAN: I am sorry,
Mr. Reddy. I cannot give you the permission
to lay, even if you authenticate any
document, on the Table of the House. At
least I have never given any permission to lay
anything, because there will be no end to
laying things. The Table would be full of
papers. So, I cannot allow you in laying of
papers on the Table. Enoguh reports have
been laid
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today. So, we will now move on to the
Jammu and Kashmir Budget.

SHRI MENTAY PADMANABHAM:
Madam, you can ask the Government to
make a statement on the issue. In exceptional
circumstances the Chairman can direct the
Government to make a statement on the
issue. It is a matter involving Rs. 500 crores.
Something shody has taken place in
awarding the contract.

THE DEPUTY CHAIRMAN: I will
convey the sentiments of the House to the
Government. The same is being promised by
the Leader of the House also that he will
convey it to the Government. Today, there is
a meeting of the Business Advisory
Committee. If you want to discuss it, you can
take the permission and have the time to
discuss it. I have no objection in the
discussion on it. But at present my objection
is because we have to take up discussion on
the Jammu and Kashmir  Budget.
(Interruptions)

SHRI MD. SALIM (West Bengal): 1
would like to bring to your kind notice a very
important subject. (Interruptions)

THE DEPUTY CHAIRMAN: No.

SHRI MD. SALIM: Are they going to
discuss Dunkel's Draft? It is" a question
about... (Interruptions)

THE DEPUTY CHAIRMAN: I have
already moved on to the Jammu and Kashmir
Budget. After we finish it, we can take it up.
Not now. (Interruptions) Not now.

(I THE BUDGET (JAMMU AND
KASHMIR), 1992-93

(IDTHE JAMMU AND KASHMIR
APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1992

(III) THE JAMMU AND KASHMIR
APPROPRIATION BILL, 1992

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE  (SHRI
SHANTARAM POTDUKHE): Madam, I
beg to move:
"That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Jammu and Kashmir for
services of a part of the financial year
1992-93, as passed by the Lok Sabha,
be taken into consideration."
This Bill arises out of a sum of Rs. 1231.43
crores voted by the Lok Sabha on the 27th
March, 1992 and Rs. 303.99 crores charged
on the Consolidated Fund of the State of
Jammu and Kashmir as shown in the
'Vote-on-Account' pamphlet(Interruptions)...
circulated along with the Budget papers on
the 9" March, 1992. These amounts have
been sought to enable the Government
of Jammu and Kashmir to meet its essential
expenditure during the first six months of the
next financial year (April to
September, 1992) pending approval of
the whole year's Budget by the
appropriate legislature ...(Interruptions)...
THE DEPUTY CHAIRMAN: He is
speaking please. There is a proper way.
Everything should be raised..
(interruptions).. No, 1 cannot. 1 have
moved to the business. I cannot allow
him to sit down. We have to finish the
Jammu and  Kashmir  Appropriation
(Vote on Account) Bill and the Jammu and
Kashmir Appropriation Bill
...(Interruptions)... Afterwards, not now.
SHRI M.A. BABY (Kerala): Let the
Minister given an assurance that without
taking Parliament into confidence, the
Government will not accept the Dunkel
proposals.
THE DEPUTY CHAIRMAN: How can he
give an assurance on somebody else'sbehalf;?

. (wmEaE) W s
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SHRI M.A. BABY: Madam, it is a serious
matter.

SHRI SHANTARAM POTDUKHE: Full
details of these provisions are given in the
'Vote-on-Account' pamphlet.

Madam, I move.
The question was proposed.

THE DEPUTY CHAIRMAN: I cannot
direct him while he is moving the Bill on
Jammu and Kashmir.
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SHRI SHANTARAM
Madam, I move:

POTDUKHE:

"That the Bill to authorise payment and
appropriation  of certain  further sums
from and out of the Consolidated
Fund of the State of Jammu and Kashmir
for the services of the financial year 1991-92,
as passed by the Lok Sabha, be taken
into consideration." The question was
proposed. SHRI M.A. BABY: We cannot
permit the proceedings of the House to go on
until the Government gives us an
assmnrance

Fquamufa: o &l wF WEE | Lo
me tell you one thing. You know that I have
moved to the legislative business. The
Minister has moved the motion on the
Budget for Jammu and Kashmir, 1992-93.
...(Interruptions)... Just a minute. After
discussion and after voting the Bills, you can
raise the issue and take assurance from the
Minister if he wants to assure you and if he
does not want to assure you, he will not
assure you. But letus not change the
procedure, okay. Day before yesterday while
the Finance Minister was replying to the
debate on the General Budget, Mr. Ahluwalia
wanted to raise the Nagaland issue. I told him
that he could raise it after the Finance
Minister had replied to it. Similarly, you can
raise it after we finish these Bills.

SHRI M.A. BABY: We will raise it after
these Bills are passed.

THE DEPUTY CHAIRMAN: After these
Bills are passed, you can raise the Dunkel
issue or whatever you want to raise, you can
raise it.

Now the Budget (Jammu and Kashmir),
1992-93, the Jammu and Kashmir
Appropriation (Vote on Account) Bill, 1992
and the Jammu and Kashmir Appropriation
Bill, 1992 are open for discussion. Shri
Shankar Dayal Singh.
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THE DEPUTY CHAIRMAN: Mr. V.
Narayanasamy. Mr. Narayanasamy, take ten
minutes.

SHRI V. NARAYANASAMY
(Pondicherry): Yes, Madam. Thank you for
giving me this opportunity to speak on the
Jammu and Kashmir Budget, Madam. The
hon. Minister has come with a proposal for
allocation of funds for
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[SHRI V. NARAYANASAMY) Jammu
and Kashmir for various schemes and
projects before this House. Madam, in
Jammu and Kashmir we know pretty well
that, but for a short period of about one and a
half years, reight from 1986, we have been
passing the Budget here. The reason is also
well known; as far as Jammu and Kashmir is
concerned, it is not only the internal problem
of Jammu and Kashmir, but it is a problem
which has been inherited from Pakistan.
Pakistan is  encouraging international
terrorism and thereby trying to see that
Jammu and Kashmir is disturbed and to
further see that India's unity and integrity is
disturbed further. When we see the
background as to why Pakistian is doing like
that, we find that the successive Governments
in Pakistan keep the Jammu and Kashmir
issue alive for their own survival. When the
Nawaz Sharif Government came to power in
Pakistan, it passed a resolution in Parliament
about the problems of Jammu and Kashmir
and in support of the militants there. Not only
that, in Pakistan they observed oneday bandh
also in support of the Kashmir militants.

They did not stop with that; in the U.N.
they raised the issue of Jammu and Kashmir.
But our position was made very clear by our
representative there and also by our hon.
Prime Minister, that Jammu and Kashmir is
an integral part of India; any issue relating to
Jammu and Kashmir can be solved within in
the Simla Agreement and within the
framework of the Constitution. When we see
the militant activities in Jammu and Kashmir,
we find that they have been encouraged by
outsiders; the misguided youth have been
taken to Pakistan from across the border, the
training is being given to them, the
Government money has been given by the
Pakistan Administration in a clandestine
manner and they have been pushed back to
India to create problems in various parts of
the country, especially in Kashmir. The
peace-loving people of Jammu and Kashmir
have been forced to take to terrorism not on
their own, but under the Pakistani influence.
The Indian Government's effort either at the
time of a Government ruling there or even
during the President's rule is laudable. We
had to sacrifice some of our jawans
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during the last two or three years for keeping
Jammu and Kashmir a peaceful place. A lot
of unsavoury incidents have taken place.
More than 3,000 people have been Kkilled.
Innocent civilians and militants have been
killed in Jammu and Kashmir for no fault of
the people who are living there. The
militancy has been influenced and infiltrated
by Pakistan only for the purpose of raising
the issue of Jammu and Kashmir. The Indian
Government, time and again, raised the issue
in various international fora and also before
the diplomats from Pakistan. Madam, now
the crucial stage has come. The Pakistan
Government has stated that they would not
allow Amanullah Khan and others to cross
the Line of Actual Control. Amanullah Khan
has been arrested. About 4,000 people who
have been trying to cross the Line of Control
have also been arrested by the Pakistan
Administration. I would like to submit to the
hon. Minister that a State which was
flourishing in tourism, silk industry, carpet
industry, cottage industry and handicrafts,
and the people love the items which are
munufactured and sent by the Kashmir
people, that State is now being ruined
economically because of the terrorism in the
State. Now, I would like to submit that,
though Pakistan's attitude seems to be rather
softened, the Central Government should not
take it for granted because in the past we
have seen that the successive Governments in
Pakistan were not helping India in solving the
Kashmir issue in spite of various discussions,
negotiations and agreements which we have
entered into. Therefore, I would like to urge
upon the hon. Minister not to take Pakistan
for granted merely because they are making
some efforts to arrest the people who are
trying fo cross over the actual line of contral.
Now that the allocation has been made, there
should be a process of industrial development
in Jammu area at least. Recently I visited the
Jammu area and it seems to be a backward a
region. A lot of tourists are going there. Apart
from tourism, the economic development in
Jammu is totally nil. The industries are not
developing; agriculture is in a most backward
situation and the people are suffering. I know
that the Government is trying to develop the
Kashmir area in
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spite of terrorism. There are reports from
there. In the carpet industry, as of today, they
maintain 65% of the export income in spite
of the terrorism that prevails in Jammu and
Kashmir. Therefore, we have to thank the
people of Jammu and Kashmir for their
devotion, risking their life and producing
more for the purpose of exports from this
country.

Madam, tourism has got a good potential
as far as Jammu and Kashmir is concerned.
In Jammu, people are going about 25
kilometres inside to hilly resorts. In Jammu
there are some tourist spots. That area is
developing. People are telling me to go there.
I have forgotten the place where people are
going where the infrastructure for tourism
has to be developed; the road facilities have
to be maintained. A lot of people are going
there from southern and northern parts of the
country. By political process alone the
Kashmir problem can be solved. The Central
Government had taken the initiative and the
issue was discussed in various fora among
the parliamentarians and the State Advisory
Council was constituted by the Government
to help the State Government for running the
administration and for starting the political
process. There was also a discussion on the
issue of Jammu and Kashmir in the all-party
meeting. In the all-party meeting the issue of
Jammu and Kashmir was discussed and it
was unanimously decided only through
political process that Jammu and Kashmir
could develop. I would like to tell the hon.
Minister that the militants should not be
ignored by the Government. The Government
can talk and discuss the problems of the
militants with them. The reason is this. There
are two issues with which the militants
should agree. One is the Simla agreement and
the othere is that within the framework of the
Constitution the Government should discuss
the issue with the militants so that they could
arrive at some kind of an agreement and the
problems of Jammu and Kashmir could be
solved. Madam, for the past several years we
have seen in Jammu and Kashmir and in
Punjab also that by countering militancy the
Government did not achieve its purpose. In
Punjab the political process has been started.
An elected Government is there
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in Punjab now. The State administration is
able to control the militancy in the State.
Therefore, the hon. Home Minister and also
the Minister of State for Home Affairs have
stated on the floor of this house and in public
that the political process in Jammu and
Kashmir would start. The Governor has also
given a categorical statement that elections
would be held for the legislative assembly.
Madam, I want to know from the Minister
when the elections in Jammu and Kashmir
will be held. In Pubjab the elections have
taken place. We have seen the success. The
militancy was controlled to a certain extent.
Though, the Minister is dealing with Finance,
I request that at least they can have
negotiations with the militants. Now the
situation there is that the militants are
completely going away from militancy. They
are trying to help the State Government for
the purpose of developing. the State. If this is
the situation, I would like to know from the
Minister whether the Government of India
will call them for the purpose of negotiations
to know their problems. The Jharkhand Mukti
Morcha is there. The Bodo Land agitation is
going on. When all these people are
dicussing, then why not the Government of
India give a call to the militants of Jamnu and
Kashmir to discuss it withing the framework
of the Constitution, withing the Shimla
Agreement. Why don't they discuss the issue
with the miltant leaders and settle it so that a
regular political process can start in Jammu
and Kashmir? People have suffered a lot in
Jammu and Kashmir. Now they have realised
the mistakes. Sometiems, due to fear, people
have helped militants in Jammu and Kashmir.
Now they have realised that militancy is not a
solution for the development of the State.
Therefore, I would like to know from the
Minister whether the Government of India
will call the militants for the purpose of
holding talks to solve their problems.

Madam, as I said earlier in Jammu region
enormous scope is there for industrial
development. In Kashmir, they can take up
this issue a little later. If development takes
place in Jamnu region, the unemployed
yourth, people who have been used by
Pakistan for the
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of militancy, will get employment. Therefore,
I would like to know from the Minister
whether they have got any proposal to set up
industries in Jammu region so that it can
prosper and by that the Kashmiri people will
also come to the national mainstream.

As far as Jammu and Kashmir is
concerned, a high level committee was
formed. Accoreding to my information, so far
only one meeting has held. For the purpose of
starting a political process in the State of
Jammu and Kashmir, I would like that at least
one meeting in a month should be convened
to highlight the issues of people of Jammu
and Kashmir through public personalities,
through political leaders so that the
Government can understand the problems
faced by the people and their grievances.
Apart from the State machinery and
bureaucracy taking care of the problems an
all party meeting should be convened at the
earliest so that this issue can be solved.

This time the Minister has come with a
Budget proposal for six months. I hope the
next Budget for Jammu and Kashmir will be
presented in the Legislative Assembly, not
before the Parliament.

SHRI SUKOMAL SEN (West Bengal): It
is unfortunate that the Parliament is again
discussing the Jammu and Kahmir Budget. It
is because of the policies of this Government
that the Jammu and Kashmir problem could
not yet be settled and democratic prefcess is
yet to be initiated. On this occasion I would
like to spell out some of the viewpoints of my
party towards the Jammu and Kashmir
problems and our criticism about the
Government's policy towards it. This Budget
should have been discussed in the Jammu and
Kashmir Assembly instead of being discussed
here. For the last three years we have not
seen a single concrete step taken by the
Government to initiate political process in
that State. To fight terrorism inspired by
Pakistan, Government has posted there the
army and the para-military forces. But the
army and the paramilitary forces are not the
solution to the Jammu and Kashmir problem.
The problem should have been seen from the
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political point of view, from a political angle.
Initiative should have been taken by the
Government to solve the J&K problem. But
now, Madam, all of a sudden we hear of
elections. There is talk going on for holding
elections in Jamnu and Kashmir. On this,
Madam, 1 would like to raise my views and
the views of my party. Here we leg to differ
from the Government on the holding of
elections in the State of Jammu and Kashmir.
Some Members from the opposition have
also spoken and have spelt out their views.
But our views do not conform to theirs. We
have just experienced the Pubjab elections.
Election means, people's participation.
Without the people's participation we cannot
complete a political process. There is no
meaning in holding elections when the-
people do not take part and when a few
political parties do not take part in the
election activities. When political activity is
not possible then another election will only
be a political farce. Some Government
belonging to the ruling party may be installed
there. Two or three MPs belonging to the
ruling party may be brought to the Lok
Sabha, this would no doubt strengthen the
Government but it will not soive the problem
of Jammu and Kashmir. Without solving the
problems of Jammu and Kashmir and only by
holding elections we will not serve any
purpose. That is why, Madam, before any
election process can be started in Jammu and
Kashmir, Government should take firm steps
and should take the initiative to bring the
terrorists into the main-stream. It should
distinguish between various terrorist outfits.
The Jamat-e-Islam has a particular point of
view; others have their own points of view.
The Government should hold talks with these
outfits so that these people could be won
over. Unfortunately the Government has not
done that. In this connection I would like to
point out that Jammu and Kashmir needs to
be handled with subtlety and delicately. In
this respect, we find that one of the political
parties—J. would like to name it here—the
BJP has taken certain steps which have only
worsened the condition in that State. What 1
feel is that the people of Kashmir were
getting disgusted with the designs of Pakistan
Government
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People were getting frustrated as they were
going hungry. But instead of helping them
one of the political parties took such a step
that it further galvanised the people against
Indian unity. I would like to mention here the
Ekta Yatra. The Ekta Yatra further united
different terrorist outfits in the State and it
brought them closer to the people of the
State, the terrorists were able to tell the
people, they were able to show themAthat
this is how a big political party of India, the
main opposition party treated the problems
of Jammu and Kashmir. It also showd the
world that only with the help of army we
could hoist the national flag in the State. This
was unnecessary. And our Government,
instead of taking a proper and wise decision
in tackling the problem, only cooperated
with tiic party fully. It might have cooperated
with the party for its own political reasons,
but they have only showed to theworld that
only with the help of army and the air force,
the national flag could be hosited in Jammu
and Kashmir.

Madam, once the leader of the ruling party
in West Bengal jokingly said, "It that is the
method of hoisting the flag in Jammu and
Kashmir with the help of army and the air
force, we can hoist the flag right in
Islamabad, we can hoist the flag right in
Karachi Why in Jammu and Kashmir only?"
The point is, unless the people take the
initiative, theso steps would further alienate
the people of Jammu and Kashmir from the
rest of India.

Then, I would like to say about the
regional imbalances in the whole State-
Kashmir, Jammu and Ladakh, which are the
three components of the whole State. There
are regional imbalances and, there are
resentments also. Some slogans have been
raised in several parts of Ladakh and Jammu.
The Government should learn a lesson from
what is happening in the country, from what
is happening in Kashmir, from what is
happening in Assam or in Punjab or from
what is happening in other parts of the
country. The regional imbalance should be
properly tackled. It has been said that some
parts of Kashmir, I mean, Ladakh, did not get
the due share of development. Even,
Jammu has been
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neglected to a certain extent. This neglect or
this regional imbalance would further lead to
separatist movements in that part of the
State. The Government should take steps to
see that the regional imbalance that has been
perpetuated for a long time is undone now
and the people of those parts of the State feel
satisfied that the Government is not
neglecting them and that they are not treated
as step-child of the Government. So the
Government should be wise to tackle the
situation in a balanced manner so that no part
of the State is ignored.

I would mention about some of the other
problems. One thing is about the refugees'
rehabilitation. A large number of people from
a minority group of the Kashmir region have
settled in Jammu, some of them in Delhi and
some of them elsewhere in the country. They
are in a pitiable condition. If somebody visits
those places, they will find the pitiable
conditon in which these refugees are living
there. I do not know as to what the
Government has done to give relief to those
refugees. Some refugees who are the
Government employees are being given their
salaries. But nothing has been done to
rehabilitate other refugees. Admission of
children, providing shelter to them, etc. have
posed  tremendous  problem.  Despite
assurances by the Government in the House
that the children of the refugees would be
given priority in getting admission in
schools, either in Delhi or in Jammu or
elsewhere, I feel that the Government has
done perhaps nothing to help those people
who have come as refugees. To many of
them who have lost their jobs who were
engaged in small business and working as
shopkeepers, etc., the Government has done
nothing for the employment of these people.
That is the miserable condition of the
refugees of the minority community. Then,
about the plight of the Government
employees belonging to the minority
community who are working in the Kashmir
region, whether in the Central Government or
in the State Government or in the public
sector, these people do not have any proper
security. Every day, there is some news or
the other about the kidnappings of these
employees. Despite assurances,
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the Government is not able to provide
proper security and to safeguard the
interest of those people working in the
Central  Government or the  State
Government, especially belonging to the
minority community. Not only this, the
Government employees, particularly the
State Government » employees,
irrespective of whether they belong to the
majority or the minority communities, are
being deprived of their due share. The Fourth
Pay Commission recommendations were
implemented long back for the Government
employees. But in Kashmir, this has not been
implemented at all. As a result, the
employees in Kashmir went on a strike
recently and it was a prolonged strike. What
was their demand? Their demand was for the
implementation of the Fourth Pay
Commission recommendations. Why has the
Government alienated even the Government
employees, not only of the minority
cummunity, even of the  majority
community? They are working under very
diffcult conditions. They are making genuine
demands but the Government has not done
anything. On the contrary, there are that there
are demonstrations, lathi-charges and arrests.
If this is the attitude of the Government in
handling the Government employees, I do
not know how the Government is going to
settle the Kashmir problem. I would like to
conclude saying that the Government should
take a balanced attitude towards the refugee
problem and a political process should be
initiated. Only talking of election will not
slove the problem. On the contrary, the talk
of election further alienates the Kashmiri
people and will give a handle to Pakistan.
That is why 1 whould request the
Government to take a political initiative and
have a dialouge, if possible, with the people
of Kashmir and create a situation where
political activities can be conducted, where
political parties can do their day-to-day
activity peacefully and a proper relationship
between the political parties and the people is
established, so that a base is created. Only
then can the question of election arise.
Without that it is not possible. This is what I
would like the Government to be reminded
of. Thank you.

THE DEPUTY CHAIRMAN: Now Shri
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S.S. Ahluwalia. Needlees to remind ten
minutes. As has been decided, we will not
have the lunch hour. But surely the Members
can go and have their lunch.

SHRI MD. SALIM (West Bengal): Madam,
before the learned colleague starts I would
like to draw the attention of the Government
to how serious the Government is about
resolving the problem of Kashmir. There are
hardly three or four Members on the
Treasury Benches for discussing the Budget
of Jammu and Kashmir... THE DEPUTY
CHAIRMAN: The point is there are only 53
minutes allotted for the Congress. Out of that
the Minister will take some time and there
are three speakers from the Congress who
will share the rest of the time. SHRI S.S.
AHLUWALIA (Bihar): Madam, Mr. Salim is
very serious about it but his party has not yet
opened its office in Jammu and Kashmir...
THE DEPUTY CHAIRMAN: I was more
concerned about my list.
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THE DEPUTY CHAIRMAN:
Correct. I understand your seriousness
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DR. NAGEN SAIKIA (Assam): Madam
Deputy Chairman, the Budget of Jammu and
Kashmir has been placed and it is being
discussed. We will have to approve the
Budget. There is no doubt about it. It is good
that the Government has taken a decision to
have the Budget only for the coming six
months, taking into consideration that
elections would be held in the Valley. a
popular Government would be installed, and
that Government would prepare the full
Budget.

Madam, before we proceed to hold
elections in the Valley, I think the whole
nation should think over the problem of
Kashmir very seriously. It is not a new
problem. It is an old one. We, Indians, cannot
imagine the map of India without Kashmir
therein.  Culturally, linguistically and
geographically, Kashmir is an integral part of
India. But politically, the Kashmiris are
demanding an Azad Kashmir, an
independent Kashmir. In this regard, we all
know the role of our neighbour, Pakistan,
which is imparting training to the Kashmiri
militants there. It has been helping in the
subversive activities in the Valley. Pakistan
has succeeded in creating an atmosphere
there, which is not congenial to hold
elections at this time.

We all talk of the Simla agreement, which
was signed by the late Mr. Bhutto and Mr.-,.
Indira Gandhi. All of us think that the Simla
Agreement should be the basis to find a
solution to the Kashmir problem. Madam, a
few days ago, I, along with a top journalist
and an ex-Indian High Commissioner in
London, Mr. Kuldip Nayar, and our
colleage,” Mr. Raj Mohan Gandhi, went to
Srinagar, to feel the situation, to gauge the
mind of
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IDr. Nagen Saikia) the people there. We
were surprised. We felt that the alienation
was going to be complete. We met renowned
jurists, doctors, retired civil servants and
teachers. We were horrified to find that the
whole intellectual community was not in
favour of India. I do not say they are pro-
Pakistan, but they have been becoming anti-
India. This is a point which we should view
very seriously. I think, till today, the
Government of India could not establish
contact with the brain-trust of the militants. It
should be the first and foremost duty of the
Government to establish contact with the
brain-trust of the militants. Otherwise, all our
activities would have no meaning at all.

Moreover, when we talk of the Simla
Agreement, we found that the Kashmiris
were not agreeable on this point also.

They think that Kashmir problem should
not be discussed and finalised by Pakistan
and India alone. The representatives of the
Kashmiris should also be there. They should
be taken into confidence. Only then the
Government of India should have arrived at a
solution.

Madam, in Srinagar itself the atmosphere
is quite cold and dull. The whole city is full
of bunkers. At a distance of few yards you
find that the bunkers are there. At the top of
the buildings, at the gates of the buildings,
everywhere there are bunkers, and military
and paramilitary forces with their weapons
arc there. They arc occupying the whole city.
It appeared as if it was an occupied area of
some foreign country. That signal is not a
positive one. I came to know that their
number was about 4 lakh, more than the
population of the Srinagar city itself. By
clamping black laws, the people of Kashmir
have been alienated. It was complained that
about 62 people were missing from the army
and police custody, about 46 were tortured or
killed and we saw that hundreds of relatives
of the detainees were standing just by the
side of the interrogation gate for days
together to meet their children. It was a very
pathetic scene that was there.

Madam, I think the decision to send all the
Hindus, most of the Hindu Pandits,

[RAJYA SABHA]

on the Table 168

from Kashmir to Jammu was not a right
decision. It has rather complicated the whole
issue. No doubt, a great number of these
Hindu Pandits were to face some Problems,
but by sending them to Jammu, we have only
alienated the Kashmiris from the mainstream.
I do not know how to mend, repair this
problem.

Madam, in Kashmir the Government has
failed to carry the people with them.
Alienation is found to be complete.
Everywhere we saw, high security was there.
Even in the hotel where we stayed, we were
surprised to see that it was deserted by the
civilians. Rather there were some military
and paramilitary froces and it was felt, as if,
it was a war headquarter, abandoned by the
civilians only inherited and occupied by the
military and paramilitary forces. It is not a
good sign at all.

Therefore, a question comes to my mind
whether we can hold elections in Jammu and
Kashmir at this moment. For that, I think, the
first and foremost thing would be to create
confidence in the minds of the people of
Kashmir that India is very much serious
about the interest of the Kashmiris.

2.00 P.M.

We will have to remove the grievances
that they have against the Government of
India. The Government of India will have to
take some positive steps in this regard. It
should not be taken as a mere law-and-order
situation. The army should not be used in this
way. I have always been speaking in this
House that by deploying the army no
problem could be solved in this country. This
is a political problem, and it will have to be
solved politically.

Madam, to create a congenial atmosphere,
the black laws will have to be suspended,
withdrawn. Moreover, some positive steps
will have to be taken. The Government will
have to create job opportunities for the
people, job opportunities for the youth. There
are thousands and thousands of educated
unemployed youth there. We should absorb
those people according to their merits and
qualifications.

Moreover, there is a complaint, a genuine
greivance that during the last four decades no
industrial development took place in that part
of the country. The communication in that
part also is
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very bad. Wc have not taken any measures to
develop that part of our country industrially
or otherwise.

So, 1 think that the Government should
take some appropriate measures immediately
to gauge the mood of the people, the mood of
the majority of the people whether it would
be congenial to hold elections at this time or
not.

Moreover, I would like to tell the Congress
(I) also: Please don't try to insta! a
government of your own there. Leave it to
the Kashmiris. Let them have their own
government. Only by that way can we, I
think, take the Kashmiris back into the
mainstream of the country.

With these words, I support the Budget.
Thank you.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Dr. Ratnakar Pandey, you shall
have to complete within ten minutes.
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THE VICE-CHAIRMAN {DR.
NAGEN SAIKIA): Please conclude. |
have given you enough time.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Dr. Pandey, please continue and
conclude within two

minutes...(interruptions)... Please  don't
interrupt. Let him complete it.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Interruptions are not going on
ecord.
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THE VICE-CHAIRMAN (DR. NAGEN

SAIKIA): The time allotted for you is only
seven minutes.
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THE  VICE-CHAIRMAN  (DR.
NAGEN SAIKIA): Please conclude....
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Your time is also very little Mr.
Mohd. Khaleelur Rahman. You have just 5
minutes. So, please try to be brief.
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PROF. SAURIN BHATTACHARYA
(West Bengal): Mr. Vice-Chariman, thank
you for the opportunity. At the outset I
should register my strong protest against the
remark made by a ruling party Member like
Mr. Ratnakar Pandey that if the Indian Army
goes to reach Lahore, only in that case, will
the Kashmir problem be solved. For any
Member of Parliament this would be an
irresponsible statement and it is more so
when it is made by a ruling party Member. 1
hope the Minister would set the record
straight from his side. The Budget may not
warrant it but the Budget is an opportunity to
review the entire situation. The question has
been repeatedly raised by all that it is an
unnatural situation that the Budget of Jammu
and Kashmir is being passed by Parliament.
And it. is our demand that as early as
possible this process should be put and end to
and the representative body of the people of
Jammu and Kashmir should take its lawful
place, not
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[Prof. Saurin Bhattacharya] sector,
an election like it was held the last time
which perhaps did erode all the confidence in
this electoral system more than anything else.
And besides extremism there are many
factors but this is one factor perhaps which
may be pointed out as being really
responsible for the lack of confidence in the
existing political system and at the same time
the look-out for an alternative elsewhere. We
cannot consider the entire population of the
State to be more or less criminals to be at the
mercy of the army, to be at the mercy of the
paramilitary forces. A very grotesque
example was given by Mr. Ahluwalia that
anybody who was hiding his hand would be
hauled up and by that token even if Mr.
Narasimha Rao went about in cognito, he
would be hauled up as one supporting
Pakistan. And by that token Mrs. Najma
Heptulla also would be hauled up. This is the
situation which is not a healthy one. It is
urgent and necessary that a normal situation
is brought about in Kashmir. I do not know,
at least I had never been convinced, that
Amanulla Khan's call for crossing the Line of
Ceasefire was such a great challenge to the
mighty Indian army, the Indian paramilitary
forces and the Indian Government that the
world had to be made topsy-turvy to prove
Wl’(liat' a great challenge there was before
India!

As a result, Pakistan has gone to the extent
of preventing Mr. Amanullah Khan from
crossing the Line of Actual Control. So, this
type of politicking and politics is really at the
root of the situation which we find in Kashmir
today. There is a lack of farsightedness, there
is a lack of political sagacity,. not to speak of
statesmanship. We act always in a state of
nervous tension, whether it is the Minister or
somebody else. All our Ministers including
our Prime Minister, the entire Government,
act always in a state of nervous tension in the
case of Kashmir. After all these years, since
1947, we have been seized with a particular
situation in Jammu and Kashmir. By this
time, within these 45 years, we should have
been attuned to a more mature policy and a
more mature reaction. That reaction is not
forthcoming.

Sir, it goes without saying that nobody
would oppose this Budget because the State
has to be run. But the Government must give
an assurance that this is the last time that
Parliament would be asked to perform this
duty and every effort would be made to bring
real normality in Jammu and Kashmir, not
separately in Jammu, not separately in the
Kashmir Valley, not separately in the Ladakh
region and not separately in the Kargil
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but in what is known as Jammu and
Kashmir as a whole. Thank you, Sir.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Now, Mr. Ram Awadhesh Singh.
Your time is only three minutes.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Conclude within a minute.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): You please take your seat.

SHRI RAM AWADHESH SINGH: Just
one minute.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): I have given you more than two
times of the time you should have spoken.

SHRI RAM AWADHESH SINGH: Just
one minute. I am the last speaker.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): There are two more speakers.
Please take your seat.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Shri Jagmohan—the time is very
much limited.

SHRI JAGMOHAN (Nominated): I will be
very brief. I would not like to touch any of
the points which were mentioned by either of
the sides. I will just place a few points for the
consideration of the Government.

The point is that the Budget estimates
clearly show that a very liberal financial
assistance is available to Jamnui and
Kashmir, and it should be our endeavour to
ensure that this is made best use of. Now the
suggestion that I am making is that a lot of
propaganda goes on that the
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[Shri Jagmohan) pre-47 position should be
restored, the pre-53 position should be
restored. The Government should take up an
educational programme in this regard and
inform the public how much benefit the
people, the common man has got from the
financial integration of the state with the
Union. I would not like to give you all the
data which is with me because of the paucity
of time, but I would only say that the finance
for the entire Five-Year Plan, 100 per cent is
met by the Central Government. Even a good
portion of the Non-Plan expenditure is met
by the Central Government. If you today
delink the financial integration, then the State
Government will not be able to pay the
salaries of the existing staff, what to speak of
the development work. So, this is one of the
points which I would like to make for the
consideration of the Government.

The second point is that there is a healthy
financial legislation which is in the interest of
the common Kashmiri, the common citizen
of Jamnui and Kashmir and Ladakh. That
healthy legislation which is application in
other parts, for example, Wealth Tax and Gift
Tax, should be enforced in the State of
Jammu and Kashmir.

The third point which I will request the
Government to consider is a very important
point. The displaced persons who came to
Jammu and Kashmir because of the
compulsion of circumstances have not yet
been given the citizenship rights. These poor
fellows who have stayed there for more than
44 years cannot vote in the State Assembly
elections, they cannot vote in the Panchayat
elections, they cannot get any loan from the
Central Government, their children cannot get
admission in the medical and other
professional colleges. This is totally unfair
particularly when, as a policy, the
Government of India is totally committed to
human rights. And we have been arguing
about the human rights for the Palestinians,
for the South Africans, but a good part of our
own population has been denied the basic
human rights. So, the Government should
kindly ensure that they are given
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their rights. This matter went to the Supreme
Court at a very belated stage. The Supreme
Court said that this is within the power of the
State and the Central Government to amend
the laws, and that they could not give the
relief because of the provisions of the
separate  Constitutions of Jammu and
Kashmir which has the protection of Article
370. So, now that the President's Rule is
there, the State and the Central Government
can easily amend the laws and give this relief
to these few thousand people.

So, the fifth point which I would like to
make is that the financial assistance has to be
given to some displaced persons. I have not
got the time to give the details. But I would
just like to say that the matter has been going
on between the State and the Central
Government. The State Government said, it
is your responsibility’. The Central
Government  said, 'no, it is  your
responsibility'. Now, State and the Centre are
the same because of President's rule. Kindly
settle that matter and whatever has to be
given to them, kindly give to them .and if
you cannot give it, tell them frankly that, this
cannot be given. But let the matter be settled.

Another point which I would like to make
before the Government is, a lot of
propaganda is made about the human rights. I
have already submitted to the Government,
and my request is that whatever the human
rights bodies, particularly the Indian
organisations like the POCL and so on are
saying, let those allegations made by them be
stated in a tabulated form and let the
Government of India place its views in the
tabulated form before us; we do not bother
what the international agencies write because
we are not answerable to them; but if any
Indian agency has written these things, what
is the harm in Government putting up a
statement saying whether it is true or- false or
concoction or exaggeration. Whatever be the
facts, the Government should place it before
the people so that



193 Papers Laid

we know, and then let the people decide. You
can do this so that all this propaganda that
goes on is killed for all times to come.

My next suggestion is, as Malaviyaji
mentioned about the so-called firing on the
funeral procession of Maulavi Farooque, an
enquiry was held. I had ordered an enquiry
by two IGs and thereafter there was the
report of the IGs. Why should the
Government not place it before the House so
that the truth and the propanganda can be
separated? Whatever the facts may be. After
all, the facts are there. Malaviyaji himself
had asked a question in Parliament and it was
replied that information is awaited from the
State  Government. This is unfair. The
information was, in fact, available already
with the Government and even now when the
President's rule is there, you cannot get
information after two years from the State
Government. How can we say that?
Therefore, my request is that all these alleged
human rights violations which have been
mentioned by the so-called Indian human
rights bodies, should be tabulated and they
should be placed on record so that we know
what is what. (Time bell rings.)

SHRI V. NARAYANASAMY: Home
Minister can categorically reply.

SHRI JAGMOHAN: If you allow me, I
will finish. I have one last suggestion to
make. I have many more but I will say only
the last point.

A lot of wrong things are being done in the
courts these days. Courts are not functioning
in a proper way at all in Jammu and Kashmir
because of fear, because of many other
factors. In fact, this may be applicable to
some extent to the courts elsewhere also. But
the suggestion I am going to make is that
there should be provision for judicial audit in
our Judicial system. Just like we have the
Auditor General, similarly we can have
Judicial Auditor General who may be a
retired judge of the Supreme
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Court, or there may be two or three judges of
the Supreme Court who can function as
Judicial Auditors. They can pick up files;
they can study and find out whether the
courts are functioning. Everything cannot be
settled by appeal or revision petitions and so
on. We know already 20 lakh cases are
pending. To instill judicial responsibility, this
will be a major act of reform. My experience
from Jammu and Kashmir says that this
reform is very much due in India. If you have
a system of judicial audit, all the complaints
which we hear, the stay orders, and so on, can
be settled. It will be an independent agency.
It will not affect judicial independence; they
can only make their recommendations. These
can be put up before Parliament.

I will not take much of the time of the
House. I have many more points to make but
I will do so when the next opportunity arises.
These are a few suggestions I would make
now. Thank you.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Mr. Afzal. Time left by your
colleague is only two minutes. You shall
have to be brief.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Everything is being recorded. The
Government will go through it. Now, you
make your points.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Shri Shabbir Ahmad Salaria. Not
there. Now, the Minister.

SHRI SHANTARAM POTDUKHE: Hon.
Vice-Chairman, I am thankful to this hon.
House and the Members who have
participated in this discussion. I am in
agreement with the hon. Members who said
that militancy had badly disrupted normal
life and developmental activities undertaken
by the Government in Kashmir. My hon.
colleague, the Home Minister, has already
replied to these points some time back. He
has already informed this hon. House about
the law and order situation and the things
which are going on in Kashmir. The political
vacuum in Kashmir is the real cause why we
are not able to go in for elections. This
situation needs to be changed. ! actions to
the State Assembly are
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possible only when the activities of terrorists,
secessionist forces are checked. Political
process for deletions has to be started and
people should be able to breathe and speak
freely. Political parties should start a
meaningful political process.

Sir, as things stand today in Kashmir, the
Assembly constituencies are in the process of
delimitation, and when the delimitation
process is completed the election process can
start.

Sir, some point were made here about the
State Advisory Committee. There is a State
Advisory Committee in Kashmir, and the
Governor has started its activities. There
were two meetings of this Committee and
one more meeting is likely to take place.
There were also some suggetions regarding
the formation of this Committee. The points
have been well taken and some decision
would be taken in the light of the suggestions
made by the hon. Members.

Sir, as regards development activities, Rs.
598 crores have been kept for power. Priority
for the agriculture sector is there and we
want that in Kashmir there should be
development in agriculture,, vegetables and
mushrooms. In horticulture also, the current
level of eight lakh tonnes should be
developed into 14 lakh tonnes during the
Eighth Five-Year Plan period. Early
completion of on-going projects,
modernization of existing irrigation schemes,
development of 30,000 acres of degraded
forests, soil conservation, pasture
development, horticultural ~ development,
animal and sheep husbandry practices are
also taken up.

Sir, regarding the rural sanitation
programme, 120 villages per year are to be
taken up. Generation of 1,024 megawatts of
electric power in the Eighth and and Ninth
Five-Year Plan period is also suggested.
Forty thousand handlooms are to be
modernized, and the Khadi and Village
Industries Board would give employment to
1.5 lakh youths.

SHRI V. NARAYANASAMY. In which
area? Jammu or Kashmir? Or the whole
area?

SHRI SHANTARAM POTDUKHE: In
the whole area. Then, Sir, an
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[Shri Shantaram Potdukhe] Engineering
College at Jammu is proposed, and a Medical
College, along with a 700-bed hospital is also
being completed. A separate complex for a
Dental College is also proposed at Srinagar.

Sir, a point was raised regarding Ladakh.
Under a separate Sub-Plan, infrastructure for
the socio-economic development of the
Scheduled Castes and Scheduled Tribes is
also being developed.

Sir, it will be seen from the Estimates and
Expenditure for the Vote on Account, for
which vote is being sought, that the largest
demands are in respect of power
development, education, public works and
health. This reflects the basic priorities of the
Government in Jammu and Kashmir. Along
with this, high expenditure is thrust on the
Government in respect of the Home
Department for security-related expenditure,
and in respect of the Finance Department,
with regard to loans and debt servicing. This
has been necessary because of the need to
maintain both developmental and security-
related expenditure in the backdrop of
extremist activities.

Sir, I must tell this honourable House that
this is a deficit budget. As a result of this
position, a deficit has been unaviodable. The
growing deficit is a matter of concern.
Although efforts have been made to contain
the non-Plan expenditure, much of the
expenditure is on account of committed-
liabilities such as interest payment and
salaries to employees, relief . to migrants and
provision for security-related problems.

We will be continuing to make efforts to
further limit the anticipated deficit without
affecting  the  essential  development
expenditure during the course of the year.

Sir, notwithstanding this problem, there are
some hopeful signs on the economic and
financial front. Although the revenue receipts
are still below what can normally be
expected, there has been some improvement
in sales tax and other collections over and
above what was anticipated. Although the
sericulture operations remain depressed, the
projects undertaken in this sector have shown
very encouraging results in the current year.
Efforts are being made to attract

[RAJYA SABHA]
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tourists to sites not affected by the law-and-
order situation. The handloom and handicraft
production has started picking up, supported
by market cover provided by the State
Corporation and also through private sector
exports, particularly of carpets. The most
encouraging fact is that both agriculture and
horticulture have seen normal growth
assisted by the supply of seeds, fertilizers and
pesticides to farmers by the Government and
the introduction of the market intervention
scheme for transport and sale of apples
outside the State.

Efforts to improve the supply of energy
which is essential for the development of the
State, have been intensified. The emphasis
has been on speeding up of the execution of
the 220 kw transmission line from Udhampur
to Jammu Divisions, Rampur and Kashmir
Devision. A gas turbine project has been
commissioned. In the meanwhile, the second
stage of the Upper Sindh Hydel Project is
being pursued. The micro generation scheme
at Kama is expected to be commissioned
soon. Two gas turbine units of 25 MW each
have also been commissioned. The
performance of the State public sector
enterprise in general has also improved.

Sir, ultimately, the development of the
State depends not only on the support of the
Central Government, which it is receiving,
but also on the extent to which an
atmosphere conducive to the development of
the State can be created. Apart from the
security measures that are being undertaken,
efforts have been made to involve the people
in the redressal of the grievances and in
developmental activities both through setting
up of formal bodies in some districts and
other forms of sustained interaction at all
levels.

Sir, I would no take much of the time. I
would request and urge upon this honourable
Hosue that the Demands for Grants (Vote on
Account) for the State of Jammu and
Kashmir for 1992-93 and the Supplementary
Demands for Grants for 1991-92 be passed
by this honourable House and be returned to
the Lok Sabha.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): T shall put the motion regarding
consideration of the Jammu and Kashmir
Appropriation (Vote on Account) Bill, 1992
to vote. The Question is:
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That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of the State of
Jammu and Kashmir for the services of a
part of the financial year 1992-93, as passed

by the Lok Sabha, be taken into
consideration. The motion was adopted.
THE VICE-CHAIRMAN (DR.

NAGEN SAIKIA): We shall now take up
clause-by-clause consideration of the Bill.

Clauses 2 and 3 and the Scheduled were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SHANTARAM POTDUKHE: I beg to
move: That the Bill be returned. The question
was put, and the motion was adopted.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): I shall now put the motion
regarding the consideration of the Jammu
and Kashmir Appropriation Bill, 1992 to
vote. The question is:

That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Jammu and Kashmir for
the services of the financial year 1991-
92 as passed by the Lok Sabha, be
taken into consideration.

The motion was adopted.
THE VICE-CHAIRMAN (DR. NAGEN

SAIKIA): We shall now take up clause-by-
clause consideration of the Bill.

Clause 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SHANTARAM POTDUKHE: 1
move: That the Bill be returned.

The question was proposed.

PROF. SAURIN BHATTACHARYA: Sir,
in the third reading I may be permitted to
speak.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): You have already spoken.
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PROF. SAURIN BHATTACHARYA:
Only one minute, Sir. How can I be denied
the right to speak?

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA):I think it would not be proper now,
because the Minister has already moved that
the Bill be returned. The question is:

That the Bill be returned.

The motion was adopted.

I. THE BUDGET (MANIPUR), 1992-93

II. THE MANIPUR APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1992

III. THE MANIPUR APPROPRIATION
BILL, 1992
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI

SHANTARAM POTDUKHE: Sir, 1

move:
"That the Bill to provide for the
withdrawal of certain sums from to
and out of the Consolidated Fund of
the State of Manipur for the services of
a part of the financial year 1992-93, as
passed by the Lok Sabha, be taken into
consideraion."

This Bill arises out of a sum of Rs. 257.50
crores voted by the Lok Sabha on 27th
March, 1992 and Rs. 35.55 crores charged on
the Consolidated Fund of the State of
Manipur as shown in the Vote-on-Account
pamphlet circulated along with the Budget
paper on 9th March, 1992.

These amounts have been sought to enable
the Government of Manipur to meet the
essential expenditure during the first six
months of the next financial year i.e. April to
September 1992, pending approval of the
whole year Budget by the appropriate
Legislature.

Full details of these provisions are
given in the vote-on-Account pamphlet. I
move that the Bill be taken into
consideration. Sir, I also move:
"That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Manipur for the services
of the financial year 1991-92, as
passed by the Lok Sabha, be taken into
consideration."



